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INTRODUCTION 

I, the Chainnan, Estimates Committee, having been authorised 

by the Committee to submit 'the Report on their behalf, present this 

Ninety-third Report on the ~inistry of Steel, ifines and Fuel - "lational 

Coal Development Corporation Limited (Reports and Accounts). 

2. The report is based only on a general study of the published 

annual report and accounts of the ~ational Coal Development Corpora--

tion Limited, for the year ending 31st \1arch, 19!;R by the Sub-Committee 

on Public Undertakings. The Report was approved by the Sub-Committee 

on the a>th April, 191)() and by the main Committee on 22nd April, 191)(). 

3. The Committee wish to thank Shri S. Prakash Chopra, Chartered 

Accountant (Honorary Adviser, \Ianagement Accounting, Department of 

Company Law Administration) for giving evidence and making valuable 

suggestions to the Committee. 

NEW DELHI· 

The 2 6 (\ ~~ril!\9~~ 
Vaisakha ,1882(S) 

v 

H. c. DASAPP A, 
Chairman, 

Estimates Committee. 



A. Short Background 

The National Coal Development Corporation Ltd. was 

incorporated, under the Companies Act, on the ')th September, 

19,)1j with an authorised capital of Rs. r;o ClInes • 

... , 2. The objects of the Corporation are to own and operate 

coal mines, coke plants, including plants for recovery of bye-pro-

ducts and to do all the ancillary work. At present, the Corpora-

tion is managing Il old Collieries and has taken up preliminary 

work on eight new mines, besides undertaking development sche-

mes in the old Collieries. 

Date of 
Fstablish-
ment. 

Objects an<l 
its present 
principal 
business. 

3. The total investment in the Company made by the Goveftl.- Government 
Investment. 

ment uplD ::lIst March, 19~ is given below:-

en Share Capital - Rs.RR2. 71j lakhs. 

(ii) Advances - Rs.!'l!'i7.44Iakhs. 

B. Results and Trends or Operation 

4. The following statement gives the particulars regarding 

the results and tr~nds of operation: 

1951)..57 
Particulars (from 5.9.51) 

to 31.3.57). 
1957-58 

----
(Lakhs of Rupees) 

1. Production (Lakh Ions) 31.07 33,,)1j 
(whol e year) 

2. Sales 291 "24 

Colliery consumption etc. n.H!'l 22.09 

3. (a) Net Profits (including interest 
& taxes) 2!'l.92 13.')2 

.* (b) Percentage to total caplt& 2. H • 9 

• Total assets minus fictitious assets. 



Production 
Vis-a Vis 
Tarf'!:et: 

2 

1956.57 
Particulars (from 5.9,5" 1957-58 

to 31,3,.')7>' 

(c) ?ercentalje of (",) to ,.ales(includ-
In/! transler to storesl • 

4. Tnterent on rovt.loan 

". 

'i. 

7. 

?. 
9. 

10. 

ll. 
12. 

13. 

14. 

(a) ~ et !lro fits (exclu Jin~ interest, 
taxes etc.) 

(0) F ercenta~e to networth 

* Q atio 0 f total capital to sales 
(in du Jin ~ tran s fer to Store) 

** q atio 0 f working capital to sales 

Salaries and \\ages 

Contribution to P. 1<un~ 

~epairs to buiBings, machinery etc. 

Foyalties, leases & cess. 
Workroen and staff welfare expenses. 

Tirober 

Freight 

1 ". qent 

(Lakhs of Rupees) 

@ 1 : .!l4 

@.l : .9 

212.R3 
3.42 

1).43 

6.47 
O.!)? 

O.!lR 

2. 1 

l.P.O 

11.72 

1. 3 

1: .43 

1: I.!) 

4~6.90 

IVi" 

~2.97 

lli.67 
2.71-

6.90 

3.07 
1.9!'l 

!). In the year 19!)7-!lR, production in the 11 oU collieries 
aroounte:1 to 33.!l1) lakh tons as a~ainst 31.U7 lakh tons in 19!11i-!l7. 

When compared to the pro:1uction of 29.1" lakh tons in 195!'>-fi6, it· 

increased by about 4.4 lakh tons a~ainst the tarp;et of !llakh tons 
of extra pro:1uction attainable by 1%0-61. A tar~et of an annual 

production of V~illion tons has been fixed for achievement bytliE er;,' 

of the Secon:! Plan perio:1 from the nine new collieries, bu~;t 
collieries :1L1 not f!;0 into pr03uction till 19!1R. (Durin~ 19!19 the 

• Total assets minu s fiolltlous a'3sets . 
•• Current assets minus current liabilities. 
@ As'mming the sales at Rs.!')()O lakhs during the year on the hasi!;! of 

11 ... 291 lakh s for 7 month s. 



3 
new collieries produced 12.74 lakh tons oE coal and r.ovemment 

expect that the Corporation would be reaching a level of produc-

,tion early in 1961, which would approximate as closely as possi-

ble to the target of annual production assigned to them under the 

Second Plan,) The Committee trust that every effort would be 

made to achieve the tar~et. 

Sales, Expenditure and Profits 

* 6. (i) Sales: While the total capital oE the Corporation in- Low Utilisa-
tion of Capital: 

creased by about 60% (from Rs.920.27 lakhs to Rs.1473.17 lakhs), 

the production increased by fI.Ol%. Assuming that the sales for 

the year 19!16.!l7 were of the order of Rs.!'\OO lakhs (on the basis 

of Rs.2911akhs for 7 months from September, 19!'\6 to March, 19')7), 

the sales (Rs.6241akhs) rose by about 2!'\%. The ratio between the 

total capital and sales fell from 1 : 0.!l4 to 1: 0.43. It would 

thus be seen that the utilisation of capital in the year under report 

h as been low. 

(ii) Expenditure: The total expen~iture during the year 
amounted to Rs.662.30 lakhs, i.e. about 106% of the sales of Rs. 

6241akhs. The expenditure on salaries and wages, contribution to 

Provident Fund and workmen and staff welfare alone worked out to 
77.7% of the sales during 19!17.!lfl as against 74.3% in the previous 

year. In this connection it may be mentioned that the percentage 

of total expenditure in the case of the National Coal Board (U.K.) 

worked out to 92% of the sales during 19!18. The expenditure of the 

Corporation is on the high side. 

(iii) Profits: As would be observed from the above table, 

despite an increase in the production and sales of the Corporation, 
there was a marked fall in the profits which inclu1e income amount-

in~ to Hs.20 lakhs from other sources, like Rent (Rs.l.96 lakhs), 

interest on deposit with Bank (Rs.3.13 lakhs), Miscellaneous 
---------------.---------------
* Total assets minus fictitious assets. 

F[ igh Expen-
diture. 

F all in 
Profits~ 



4 

Receipts (Hs.14.35Iakhs) etc. The net profits (including 

interest and taxes) decreased from Bs.26 lakhs·Eor the period of 

seven months, from September 19!;6 to March, 19!=i7, to Hs.l3.52 

lakhs in the year 1957-58, i.e. a decline of about 68%, thus re-

* ducing the percentage of profits to sales as well as to total capi-

tal. 

Reasons for 7. The Committee were in formed that the low utilisation of 
low utilization 
of capital, capital of the Corporation was due to the fact that during the years 
high expendi- . 
ture and low 19!;fi-!;7 and 19!=i7-58 most of the capital of the ,Corporation was 
profits. 

employed for development work in the new collieries, which had 

not yet been put up on the revenue account. For the same reasons, 

the expenditure on items such as salaries, wages, bonus etc. 

power and fuel consumed, freight, conlribution to provident fund, 

timber, colliery consumption of coal, repairs, depreciation etc. 

was stated to have gone up, though it did not contribute in any sig-
I 

nificant way to increased production. ' Further the expenditure on 

royalties, leases and cess had gone up from Rs.6.47 lakiwto 

Rs.1fi.67Iakhs and the miscellaneous and other expenses had gone 

up from Rs.!=i.82Iakhs to Rs.12.97Iakhs.Theseincreases resulted 

in high expenditure and low profits. 

8. The Committee feel that for a proper appreciation of the Separate 
Accounts for 
each colliery. results of operation of the Corporation it wouB be desirabee to 

maintain and publish the accounts of each colliery separately on 

commercial lines. The r.ovemment explained that the accounts of 

each colliery were in fact maintained separately under the supe~ 

vision of the Financial Controller of the Corporation but that it was 

not convenient to publish them in the annual report. The Committee 
I 

woul:) recommend that if it is not posaible to publish the accounts 

• Out of 11 old collieries of the Corporation, four worked at a loss during 
191)7_!'.R and the total loss amounted to Rs.1'i9.31'i lakhs. The loss during' 
19!'>R_I)9 came down to Rs.l'il.97 lakhs.· As, however, these collieries 
are stated to have worked for over 80 year, their reserves are nearing 
exhaustion and working conditions have he en becoming progressively 
difficult, the Committee understand that the question whether production 
should be continued in thiamines, is engaging the attention of the Cot-
poration. 



of each colliery separa~ely, the accounts of old collieries 

should at least be separatd from the accounts of the new mines 

and published as such. 

9 • .nepreciation: It is observd that depreciation 

has not been charge~ on certain items of assets of the Corpo~ 

ration ",hich has ,uso been pointed out by the Auditors - in 

parap;raphs ~(~) an] (h) of their Au3it lleport. It has heen 

state3 in the Report of the Corporation that the 'quantum of 

depreciation will be recalculated on the basis of the latest 

policy of the Board on depreciation. The policy of the Board 

with re~ard to this matter is not known. The Committee 

su~gest that it should be indicated in the next annual report 

of th e r:orporation. 

Policy regard-
;ing T)eprecia-
tion. 

10. It is observed that 3etails of the Miscellaneous netails of Mis-
cellaneous lle· 

II eceipts, whi ch amounte3 to R s. l4.3!'> lakhs in 19!'>7·r;s, have ceipts/Expenses. 

not been ~ven in the Report. Similarly, 3etails of the 

Miscellaneous and other Fxpenses which amounte:ltoRs.12.97 

lakhs are not available. The COlllmittee sup:gest that when the 

Miscellaneous Receipts an~ Expenses are of thi s magnitude 

it wouB be desirable to give a :letail of at least the major 

items falling un:ler these heads in the annual reports of Public 

Un 3ertakings. 

II. It is observed that certain expen~iture of the 

Corporation during 191)7·1)8, which was purely of a re"enue 
nature has been treated as capital expenditure. This has been 

objected to by the Au ditors of the Company in paragraphs 3(d) 

(vi), 4(b), 7(b) and 13(e)(iii) of their Audit Report as shown 

below: 

"The plant account includes Rs. 4,44,032/. represen-
ting revenue expenses incurred in connection with 
the Washery Plant, which has been capitalized." 

Treatment of 
llevenue Expen-
diture as Capital 
F'xpenditure. 



Free Distribu· 
tion of Coal. 

Production and 
Trading Account. 

6 

"Deferred Revenue Expenditure includes Rs.1,Pi1,3!)1/-
representing interest accrued as on 31.3.19PiR on 
cost of machinery purchased on deferred payment 
system. This has not been charged to Profit & 
Loss A ccount, as th e machinery, we are toB, is 
intende.:! for use in the Collieries under Develop-
ment. We are of the opinion that the sai.:! accrued 
interest should have been charged against Re~ 
venue, as it is a finance charge and does not in~ 
crease the value of the assets." 

"The debit balances include l1s. 41,142/~ which, in 
so far as known to us, should be charged against 

" revenue. 

"The expenses incurred to the extent of Rs.1,Pi1, 03 0/> 
in respect of Mining Training School, should have 
been charged against Revenue." 

The Committee suggest that necessary re-adjustments should 

be made in the accounts in accordance with the usual commel'-

ci al practi ceo 

12. The cost of Free distribution of coal which 

during the year 19Pi7~Pi8 amounted to about Rs. 9 lakhs has 

not been adjusted in the Profit & Loss Account.* 

13. It is observed that ao separate production ac-

count has been appended to the Report of the Corporation. 

In the absence of3uch an account, it is not possible to 

work out and comment on the trends of the various elements 

in the cost of production viz., direct expenses, indirect 

expenses, oVerheads, establishment expenses etc. 

* At the time of factual verification, the Committee were 
informed that this has been included in the subsequent 
report of the Corporation for the year 19~R-~9. 
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The Committee consider it necessary that details about the 

actual production, its cost etc. in respect oE each colliery should 

be shown separately, as is bein,; 30ne by the National Coal 

Board. They, thereEore, recommend that necessary action may be 

taken to include a production account in the next annual report 

of th e Corporation. 

C. Finaacial Position oC the Undertaking 

14. In the following statement is reflected the 

financial position of the Corporation as on 31st March, 19!1R, 

as per the Balance Sheet:-

Particulars on 31.3.'>7 on 31.3.~ 
--------_£_-----------------------------------

(Figures in lakhs of rupees) 

1. Neolworth 
(j) ~bscribed and paid-up 

capital 1)'iO 8R3 
(in Reserve ------ ------

6'iO 883 

2. Deferred Liabili ties 390 <;<;7 

3. Current Liabilities 149.11 289.'>1 

4. Fixed Assets (net block) 472 782 

'>. Current assets 44R 1)91 

15. Intangible assets 2% 294 

7. (a) Percenta~e of fixed assets to 
total capl tal '>1.3 !'\3 

(b) Ratio of current liabilities 
to curren t assets 1:3 1:2-4 

R. Depreciation (up-to-date) 290 310 

9. Book debts (unsecured) 1(10.015 14fi.O!'\ 

10. Cash and Bank Balances 11)7 2'>9 

"-

15. Deferred Liabilities: A s would be seen from 

the above Table, the deferred liabilities of the Corporation in 

Short-tenn 
Deposits with 
Banks 



n ealisation of 
Outstandin gs. 
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19J;'n-!1>fhllRouue.llho' R 8.5)1)7 ~ak.b8e8;.ag_Ast ~; .~.9QJakb: 

: : n.in.,the .ptievious. year. ,Ollte f this; &mount, ·the ,corporation hali 

inYeJiteall~;.210,lEtk"'si.e~ oy.er,-1)O% •. .in sLort-teflll deposit; 

·,,,,,,itllP'P.,k SJ·,I'IhQu./I;h there coull be. pp".&Iilj-e.~tiont9 .takin~ 

j'8Ueh .loans, v.,h. ,!be money is re.quil'e.d Jor imm~,di,~teinveEll­
ment in equipment etc., the Committee feel th4t such· subs .. 
tantial ahance ~rawal of loans aId keeping them in Banks 

for future l)tili8.At;i~~~hlVq~V~' NP.~~{1~s!WylP~ing u.p of 
funds. The Committee were infonned that the procdure for 
~rav.'i.{'o'fttiri·~~·ty th~·t6'r~O'tatioii:t' 'hil3'bee;t' ~en.1ld recently. 

(' °jl I j , I, , .. . 

A c'codin;tto' J;n~Id~rpr6ced'u~e tlleCorp~ratidi:t"~oul'~; be" 11 

able to .1raw their funds as an.1 when ~e~il-el~iihout!hiavirig 
tor~8ort to depo"iti".gthem as short-tenn deposits with 
,~anks iii case they- found-their drawals were in excess of 

their immediate re~irements. The Committee commend this 
procedure for adoption by all Public Undertakin,!1;s. 

16. Sundry Debtors: The amount of bo~k 3ebts 
(unsec~red) ou'31et March, 19!'l8 stoo.1 at Rs. 14fj.()!; lakhs 

as against Hs. l00.06Iakhs on 31st March, 19!'l7. Of these, 
II' .,' 

Rs. !'l2.94 lakhs (as against Rs. 13.97 lakhs on :n.3.!'l7) are 
o;u'i~tanding for ~o~~ ithan 3 months. The total oritBtBndings 

amoun'ted to 'h. 22Q~I)!'l* lakhs which 'Hem to be Ql1ite,large. 
Th~ Committee suggest that effective steps should be taken, 
to reaiise the amount of Sundry Debtors and BiUs,R~ceivable. 
Atteqtion is also invited to the- auditors', remarks in item 
Nos. 6 and 8(a) that in the absen.ce of necessary d~tails they 
,t ' . • I ' .' ~ .' 

were ilot able to verify. the classification of the figures of 
sun1jry debtors anfihe recoverahility'of debts~ , 

" • .-'1 I "::.",;; 

--~-'----------~--- : .~---:.-.---" 

- ,"'The DguI'ehas been arrived at by adding thea!IJount of 
,'Sun.d~y.peb~!s/ll)d; BiHslle~eiv.able • 

. . • ,',! 
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17. Miscellaneous Expenditure and Losses: The 

Balance Sheet of the Corporation for 19!')7-!)8 shows an item 

'Miscellaneous Expenditure & Losses' amounting to Rs. 293.7!) 

lakhs. ·Of this, Rs. !')0.321akhs relate to expenditure on the 
removal of over-burden incurred by the Corporation from 
October 19!,)6 to March, 19!,)7. The Corporation wrote off 
Rs. 9.07 lakhs from the ahove amount during the year 19!')6-!')7. 
During the year ending 31st March, 19!;8, the Corporation in-
curred an additional expenditure of this nature to the extent of 
Rs. 99.!,)9 lakhs and wrote off Rs. 37.63 lakhs, leaving a 

balance of R s. 1 ill lakhs. 

18. Besides, the balance-sheet shows an item 

'Miscellaneous Fxpen3iture' relating to the period prior to the 

incorporation of the Corporation in October, 19!')f:i. The amount 

of miscellaneous expenditure as on 1st October, 19!,)6 was 
Rs. 3.08 crores of which the expenditure on removal of over-

buden amounted to Rs. 2.1!') crores. The balance of miscel-

laneous expenditure as on 31st March, 19!;8 was Rs. 1.88 crores. 

It is not known how much of this amount relates to the removal 

or over-burden. 

19. The Committee were informed that the expendi-

ture incurred in connection with the removal of ovel"burden 

(necessary for the exposure and extraction of coal in open-cast 
mines) had been treated' as deferred revenue expenditure pend-

ing the extraction and sale of the coal exposed by the removal 
of over~burden and that it was written off as and when coal 

was extracteJ and sold. They were further informed that no 

adjustment had been made on this account when the collieries 

were under Government management. The period to which this 
e>xpenditure of Rs. 2.15 crores incurred on removal of over-

burden, relates has not been stated. 

Writing Off the 
Deferred Revenue 
Expenditure 
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20. It is evident that there is a large accumulation of ~efeJ'o 

red revenue expenditure awaiting adjustment and carried forwar3 in the 

accounts of the Corporation. nus is'i>f the nature of a fictitious asset. 

It is desirable to write off this Imount within a reW!lOnable time. . 

Adjustment of 21. It is observed that the adjustments made on account of 
Deferred Reve-. . 
nue Expendi- write offs of expenditure on the removal of ovel'-burden dunng 
tpurefiin thde L the years 19!)1)..!)7 and 19!)7-!)8 have not been shown in the Profit ro t an oss 
Accounts. and Loss Accounts of the Corporation. ·It was explained by 

Transfer of 
Assets & 

Government that the coal exposed as a result of the ovel'-burden 

removal operations was an asset and, therefore, the expenditure 

incurred on it was not an item of expenditure to be charged to 

the Profit & Loss Account. It was also stated that it would not 

be correct to show the write off of the Deferred Revenue Expen-

diture in the Profit & Loss Account. . The Committee are unable 

to accept this view. They feel that the cost of removal of ovel'-

burden cannot be taken'to represent the value of the coal expos-

ed. It is admittedly a revenue expenditure and should. be written 

off by adjustment in the Profit & Loss account over a course of 

time before arriving at the net profit in order to exhibit the net 

profits earned more realistically. It is not enough if the adjust-

ment on this account is shown only in the Balance Sheet. 

22. Besides the deferred revenue expenditure, the 
Liabilities o~ 'Miscellaneous Expenditure & Losses' shown in the Balance ex-State Colhe-
rCies to ~e Sneet, include certain expenditure incurred prior to the incorpo-orporauon. 

ration of the National Coal Development Corporation on the 

assets, which had been transferred to it on its formation in 19!}11 

but which had not been adjusted against them. The Committee 

were informed that pending adjustment of these items the exe-

cution of the. formal deed transfering all the Assets and Liabili-

ties of the ex-State Collieries to the Corporation was held up. 

The Committee consider it regrettable that it should have taken 

so long to finalise this matter and suggest that the matter may 

be expedited without any further delay. 
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23. Coal :~ashery at Karg,",j,/," The Coal Washery at 

Kargali was completed by 31st October, 191)8 and work consisting 

mainly of tests began on the 1st Nove'mber, 19S8. No separate 

accounts for the Washery have been shown. The Committee feel 

that it would be desirable to maintain separate accounts in respect 

* of the Coal Washery. 

24. The lleport does not contain details of the additional 

amenities and facilities in res'pect of housing etc. provided for~' 

labour and the amount spent by the Corporation thereon during the 

last two years except those given under the items 'Civil Construc-

tion' and 'Labour Matters'. ,The Committee feel that more details 

of such facilities offered to the employees, e.g. the number of em-

ployees in each category, the number of employees provided with 

housing facility etc. should be given in the annual reports of Pub-

lic Undertakings. 

25. The annual report of the Corporation pertaining 

to the year 19:;7-:)8 was laid on the Table of the Lok Sabha 

on the 17th February, 19!)9.· The annual report for the year 

19!;SJ-!'l9 was laid before Parliament on the 11th \'larch, 19:;9, 

i. e. after the presentation of the general budget for the next 

financial year. In this connection, the Committee would invite 

a reference to paragraph 22 of their 73rd Report (Second Lok 

Sabha). 

• At the time of factual verification, the Committee were informed that 
the !\pcounts of the Coal Washery had been maintained separately and 
in the year 1958-59 accounts had be,en accepted as a separate account. 

Separate 
Accounts of 
the Coal 
Washery. 

Details of 
Labour Wel-
fare Facili-
ties. 

Delay in pre-
senUng annual 
reports to 
Parliament. 
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D. Auditors' Report 

2Fi. Following are the others matters of interest referred 

to in the Auditors' Report: 

(1) The accounts of the new Collieries under develop-

ment have not been kept in sufficient detail to facilitate the 

correlation of the proj ect estimates with the actual expenditure 

incurred on each proj ect under development. r d. item 3(e) of the 

Auditors' Report1. 

(2) There have been technical errors in the maintenance 

of accounts, specially relating to non-reconciliation with the 

Central Ledger Balances (shown in the Balance Sheet of Sub-

sidiary Ledger Accounts [item ~Hb)], non-verification of certain 

items etc. 

(3) The Corporation has not filed any return of income 

or estimated income with the Income Tax authorities in respect 

of the financial years 195Fi-57 and 1957-58 nor has it paid any 

advance tax: under Section 18A of the Income Tax: Act. The 

Auditors have stated that penalties might be attracted for failure 

to compl'y with the various provisions of the Income Tax Act. 
(Item 14). * 

(4) The Auditors were not able to ascertain whether 

licence or permission had been obtained from the appropriate 

authorities to generate power, the failure to which might involve 

penalty under the Electricity Act. [item l!'l(b)]. 

(5) Loans and Advances have not been classified under 

'Secured', 'Unsecured', 'Good', 'Doubtful' or 'Bad' as required 

under Part I of Schedule VI of the Companies Act, 195Fi • 

• At the time of factual verification, the Committee were informed that 
an advance of Rs. 3 lakbs towards Advance Income-tax bad beem made 
in 1958-59. 
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tf';) In paragraph 13( a) of their Report the Auditors have 

stated that they were not able to verify the detailed analysis of 

Rs. 2.89 crores as incorporated in the books of the Corporation 

on 1st October, 19S"i by reference to the books and registers as 

the same could not be produced to them. The reconciliation 

between the financial records and subsidiary registers had not 

been effected. In the circumstances, they were unable to observe 

on the correctness of the analysis and as such had relied on the 

certificate of the Chief Accounts Officer of the Corporation for 

its correctness. In the Directors' reply it was, however, stated 

that the balances in the books of the Corporation which were 

unreconciled book balances were taken over provisionall y by it 

and that suitable scrutiny and reconciliation would be carried out 
* prior to execution of the Transfer Deed. 

27~ The Auditors have also remarked that the 'Corpora-

tion's accounting organisation and procedures require conside~ 

able improvement in order that its statement of account may re-

flect accurately the position of its affairs' and that 'in several 

cases, the Accounting Manual instructions, which are considered 

by us an integral part of the system of internal check and control 

have not been followed'. The Committee were informed that the 

Corporation'had subsequently taken steps to bring their accounting 

procedure in conformity with the usual commercial practice and 

with the strengthening of the Corporation's accounting department 

it was expected that the accounts of the Corporation would be on 

the commercial pattern from 19S9-f)() onwards. The Committee need 

hardly suggest that the Corporation should take necessary action to 

remove the procedural defects and improve its accounting organisa-

tion as early as possible. 

* At the time of factual verification the Committee were informed that the 
detailed analysis of Rs. 2.89 crores had since been made and the major 
part of the amount had been scrutinised and reconciled. 
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E. Comparison with the National Coal Board (U.K.) 

28. Some important comparative figures of the ~ational 

Coal Board (D. K.), wherever available, have been indicated 

against relevant points. It would be useful if statistical infonna-

tion on some o'f the important points, shown below, is incl~ded in 

the I\nnual Reoorts of the National Coal Development Corporation, 

as is done in the case of National Coal Board of U.K.:-

(1) Cost of production per ton of output. 

(2) Cost of Sales per ton of coal. 

(3) Summarised Profit & Loss Account f~r the preVious 
years. 

(4) Summarised Balance Sheet for the previous years. 

(!;) Important ratios, such as Administrative Expenses to 
total expenditure and selling expenses to Sales etc. 

(I') Rate of productivity per man-hour per shift. 

29. The U.K. Report also contains infonnation about the 

prospects of the Undertaking for the succeeding year, new methods 

of mining adopted, personnel, etc. The Committee suggest that 

belli des the above infonnation, the Report of the Corporation should 

briefly describe the achievements during the year under report and 

its programme for the next year. 

F. Conclusion 

30. The Corporation during the year 19!;7-5R was in a 

fonnative stage. A true comparison of its working with the preced-

ing year cannot be made since the figures given in the Report of 

the Corporation for 19!;')..!;7 do not re~ate to full year but are for 

the period from !;th September, 19!;fi to 31st March, 19!i7. The 

'de jure' transfer of the assets and liabilities of the ex-State 

collieries to the Corporation has not been settled as yet and there 



are many things yet to be straightened out. Besides, the accounts 

of operation of old collieries have not been separated from the 

development of new mines which are progressing simultaneously. 

The net profits of the Corooration do not reveal a true picture 

inasmuch as certain adjustments have been wronglymade as point-

ed out by the Auditors. In the circumstances, no adequate assess-

ment could be made of the state of affairs of the Corporation from 

its published annual reports and accounts. 
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H. C. DASAPP A, 
Chairman, 

Estimates Committee. 
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Summ~ry of conclusions/recommendations 

~{ef. to the 
~. '10. 'Bra '1"0. of 

the '1eport. 

1 

1 ; 

9 

10 

11 

Sumuaryof conclusions/recommendation·"" 

\, tartjet of a'1:lual production of jl"Tlillio'J. tons has 
neen fixe,; for achieve'11ent"by the end :Jf the 
Second ?Ian neri:Jd from the nine 'lew collierie3. 
The CotTJ'TIittee trust that every effort wo:.\ld oe 
uade to achieve t:1e tar..;et. 

rhe COm'1littee feel that for a proper annreciation 
of the results of operations of the Corporation 
it woultl be desiraole to mail1tain and pllolish 
tile accounts of each colliery separatel y on a 
comnercial basis. The Comcuittee would re-
com'Uend that if it is not l)ossible to plJblisb 
the accounts of each colliery separately, the 
accounts of oldcollieriesshoiIld at Least be 
separated from the accounts of the new mines 
and published as such. 

The policy of the noarJ with regard to deprecia-
tion is not known. The Committee suggest that 
it should be incl:.Ided in the next annual report 
of the Corporation. 

ltwould be desirabLe to give details of at least 
the major items falling under the heads ".Iis-
cellaneous ·leceiots'and '''liscellaneous 
Sxoenses' in the annual reports of Public 
Undertakinr,s. 

Certain expenditure of the C01"?oratiori which was 
purely of a revenue nature Itas been treated as 
capital expenditure. The Committee suggest 

16 
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that necessary re-adjustments should be made 
in the accounts in accordance with the usual 
commercial practice. 

The Committee recommend that necessary action 
may be taken to include a production account in 
the next annual report of the Corporation. 

Out of ::leferred liabilities of the Corporation amount-
ing to Rs. S57 lakhs, Rs. 210 lakhs have been 
invested in short-teMl deposit with Danks. The 
Committee feel that such substantial advFlnce 
drawal of loans and keeping the'll in Banks for 
future utilisation involves unnecessary locking 
up of funds. The Committee were infol"TIled that 
the procedure for drawal of funds by the Corpora-
tion had been amended recently according to 
which it would be able to draw funds as and when 
required without having to resort to depositing 
them as short-term deposits with Banks. The 
Committee commend this procedure for adoption 
by all Public Undertakings. 

The Committee suggest that effective steps should 
be taken to realise the amount of Sundry 

, Debtors and Bills Receivable amounting to 
Rs. 229.1j1) lakhs. 

It is desirable to write off the deferred revenue 
expenditure of the Corporation within a reason-
able time. 

The adjustments made on account of write off of 
expenditure on the removal of over-burden during 
the years lQ!l~!'i7 and 19!17-S'l have not been 
shown in the Profit & Loss Accounts of the 
Corporation. The Committee feel that the cost 
of removal of over-b!Irden cannot be taken to 
represent the value of the coal exposed. ~ 
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1 2 3 

~I :Ma.d., G,e."ePftlMM.. It is admittedly a 
revenue expenditure and should be written off by 
adjustment in the Profit & Loss account over a 
course of time before arriving at the net profit 
in order to exhibit the net !lrofits earned more 
realisticall y. It is not enough if the adj ustment 
on this account is shown onl y in the balance-
sheet. 

11 22 The Committee consider it regrettable that the exe-
cution of the fonnal deed transferring all the 
Assets and Liabilities of the ex-State collieries 
to the Corporation should have taken so long 
and suggest that the matter may be expedited 
without any further delay. 

12 24- The Committee feel that 'lIore details of facilities 
offered, to the em!Jloyees, e. g., the number of 
employees in each category, the number of 
employees provided with housing facility etc. 
should be given in the annual reports of Public 
Undertakings. 

13 2!; The annual reports of the Corporation for the years 
19!,\7-58 and 19!,\Q-!'\9 were laid before Parlia-
ment after the presentation of the general budget 
for the next financial year. In this connection, 
the Committee would invite a reference to para-
graph 22 of their 73rd Report (2nd Lok SabhaL 

14. 27 The Committee need hardly suggest that the Corpora-
tion should take necessary action to remove the 
procedural defects and improve its accounting 
organisation as early as possible. 

1!'\ 28 It would be useful if statistical information on sO.'11e 
of the important points indicated in paragraph 
2R of the ileport is included in the Annual lleports 
of the COl1l0ration. 
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The Com:nittee suggest that the :.leports of the 
Corporation should also briefly describe the 
achievements during the year under report and 
its programme for the next year. 

In the circumstances described in paragraph 30 of 
the Report, no adequate assessment could be 
made of the state of affairs of the Corporation 
from its published annual reports and accounts. 
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